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In the Central Administrative Tribunal
Principal Bench: New Delhi

Regn. No.MP—3305/92
mP- 3811/92
HP-3812/92 In
OA-1253/91

Date of decision:^^ If;

Lt« C«l« (llrs.) Tarsam Lata Hahta •••• Patltienar

Union of India & Othars

Var SU8

• ••• l^aspondanta

far tha Patitianer ,,,, Shri B.B, Raval,Advacata

Far tha Respendants Smt. Raj Kumari Chapra»
Advaeat a

CORAM:-

THE HON'BLE MR. JUSTICE S.K. DHAON, VICE-CHAIRMAN
THE HON'BLE MR. I.K. RASGOTRA, ADMINISTRATIVE MEMBER

To be referred to the Reporters or not?

JUDGEMENT

(of the Bench delivered hy Hon'hle Mr.
Justice S.K. Dhaon, Vice-Chairman)

Thasa thraa apolicatians arisa aut af tha ardar

datod 31,7,1992 passad by this Tribunal in OA-1253/91 and

faur at her cannectad OAs,

2, Paragraph 8 af tha ardar paosad in tha afaraoaid

OA-125 3/91 and tha cannactad OAs, is ralevant and its

Cent ant 8 may ba extract ad;.

"8, Accordingly, these applicants cannot ba
granted the reliefs prayed for by them except
te the extent that tha raspendents shall release
ill® pa/and allowances to tham from tha datatf^y attained the age of 55 years till 14,05,92
whan the Supreme Court finally disoosad of tha

3 • 2, , ,



r

«• 2

appeal filed by the Union ef India. U« order ^
and direct accerdingly. ®.4.u««
shall ceraply with the abev/e directions uithin
a period ef three months from the date ef
receipt of this order. In respect of the
applicants who have been in eccupatien of Gevt,
accommodation pursuant to the stay order of the
Tribunal* we also direct that they shall not be
dispossessed of the accommedation far a further
period of four months from the date of this
ord er, *

3, In WP-3305/92* which has been filed on behalf of the

Union of India 4 Others, the prayer is that this Tribunal

) may grant three months* further time to the deoartment to

comply with the directions as contained in para.8 afere-

quoted. In nP-3Bll/92 and np-3812/92, the orayer is that

Lt, Cel.(jnr8.) Tarsem Lata Mehta and Others may be permitted

to retain the possession of the Government accommedation for

the same period for which the Union ef India & Others have

sought the extension of time for implementing the directiens

af ore>ment iened. In ether words, the prayor is that Lt.Cel.

(nrs.) Tarsem Lata riehta and Others may be granted three

months* further time to comply with the directions as

Contained in par a. 8 afore-quoted insofar as they relate te

the vacation ef the Gevernment accommedation.

4. Learned counsel for the Union of India has urged that

the papers regarding the payments te be made te the applicant

in the eriginal applicatione' i^equire precessing at different

•^stag.s In diffwjnt .fries, sltusted inT dlffsrsnt placs.
•nd, thersf.rs, .xtsnslon of tin, is ..Ing ssught. Us find
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t,« c.nnecU»n b«tu.«n th« directiarli glutn t. th« UnUn

,f India for tha making of payments, etc., to tha applioanta
and tha dlrnctions given to tha applicanto ta vaoata the
Gavornment aecammadation uithin a snacifiod time. Ploraly

bacausa tha Union of India -and othara have .ought far

furthar tima ta implamant tha diracti.na ragarding tha

payment, to tha applicant., the applicant, cann.t .aak
furthar tima far vacating tha Gavarnmant accammadatlan.

It aptaar. that this Tribunal grantad an indulgence ta tha
applicant, ta vacate tha accammadation within a period af
f.ur mantha. U. ar. nat prepared ta grant any furthar
indulganca to tha applicant in that behalf. Ua, therefore,
reject MP-3811/92 and flP-381 2/92,

5, In flP-3305/9 2f ue grant on a month and no more to tho

Union af India and athar. to comply with tha dlractiana

eantainad in tha paragraph 8 afora-guatad. Thay .hall make

all tha nacaaaary paymanto ta tha applicanto within tha

said Doriod*

6. PIP Noo.3305/92, 3811/92 and 3812/92 are disposed of.

(I.K. Rasgftra)
Administratlwfe Plombor

... >

(S.K^haun)
\/ioo>C1jairman(0udl. )


